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KIDNAP AND RANSOM PROTECTION POLICY 

 

 

 

 

PLEASE NOTE: 

 

THIS IS AN EVENT OCCURRENCE POLICY 

 

THE COVER PROVIDED BY THIS POLICY IS AFFORDED SOLELY WITH RESPECT TO INSURED 
EVENTS AND ADDITIONAL COVERED EVENTS FIRST OCCURRING DURING THE POLICY PERIOD 

AND NOTIFIED IN ACCORDANCE WITH THE NOTIFICATION PROVISIONS. 

 

 

THE INSURED IS REQUESTED TO READ THIS POLICY AND SCHEDULE CAREFULLY.  
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THIS IS AN EVENT OCCURRENCE POLICY. 

 

PLEASE READ IT CAREFULLY. 

 

In consideration of the payment of the premium or agreement to pay the premium, in reliance upon the 
representations and statements contained in the Proposal and subject to the terms, conditions, definitions 
and exclusions contained in this Policy and any endorsements attached thereto, the Insurer and the 
Insured agree as follows: 

 

1. INSURING AGREEMENTS 

 

(A) INSURED EVENTS COVER 

 

The Insurer shall indemnify the Insured and/or Insured Persons for any Insured Losses 
in excess of the Deductible and subject to the Limits of Liability set forth in Error! 
Reference source not found. of the SCHEDULE incurred directly and as a result of an 
Insured Event which first occurs during the Policy Period.  

 

(B) ADDITIONAL COVERED EVENTS COVER 

 

The Insurer shall indemnify the Insured and/or Insured Persons for any Additional 
Covered Event Expenses subject to the Limits of Liability set forth in Error! Reference 
source not found. of the SCHEDULE incurred directly and as a result of an Additional 
Covered Event which first occurs during the Policy Period. 

 

2. COVERED EVENTS 

 

(A) Insured Event shall consist of the following: 

 

(a) Kidnapping; or 

 

(b) Express Kidnapping; or 

 

(c) Hijacking; or 

 

(d) Detention; or 

 

(e) Extortion.  
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All Insured Events resulting from any one Insured Event or connected series of Insured 
Events will be deemed to be one Insured Event. 

 

(B) Additional Covered Event shall consist of the following: 

  

(a) Threat Event; or 

 

(b) Disappearance Event. 

 

All Additional Covered Events resulting from any one Additional Covered Event or 
connected series of Additional Covered Events will be deemed to be one Additional 
Covered Event. 

 

3. COVERED LOSSES AND EXPENSES 

 

(A) Insured Losses shall consist of the following: 

 

(a) Ransom; or 

 

(b) Personal Belongings; or 

 

(c) Transit Loss; or 

 

(d) Legal Liability; or 

 

(e) Additional Expenses; or 

 

(f) Crisis Response Fees and Expenses; or 

 

(g) Accidental Death and Dismemberment; or 

 

(h) Recall Expenses. 

 

(B) Additional Covered Event Expenses shall consist of the following: 

 

(a) Threat Response Expenses; or 

 

(b) Disappearance Investigation Expenses. 
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4. DEFINITIONS 

 

In this Policy the following words in bold shall have the definitions that follow: 

 

1. Accidental Death and Dismemberment means Loss of Limb, Mutilation, Loss of 
Sight, Loss of Speech, Permanent Total Disability, or death sustained by an Insured 
Person directly and solely as a result of an Insured Event provided that such injury or 
death occurs within 365 days following the conclusion of an Insured Event.  

 

For the purposes of coverage of Accidental Death and Dismemberment hereunder: 

 

(a) Loss of Limb means the severance or the total and irrecoverable loss ofuse of the 

arm through or above the wrist, or leg through or above the ankle;  

 

(b) Mutilation means the permanent severance or total irrecoverable loss of use of a 

finger, toe, ear, nose, genital organ, or part thereof;  

 

(c) Loss of Sight means entire and irrevocable the loss of sight in one or both eyes; 

 

(d) Loss of Speech means the permanent total loss of the capacity of speech; 

 

(e) Permanent Total Disability means any mental or physical condition that 
necessarily and continuously disables an Insured Person from attending to every 

aspect of his or her normal business or occupation for a period of twelve (12) 
calendar months following the conclusion of an Insured Event and, at the end of 

such period is certified by two qualified medical practitioners approved by the 
Insurer as being beyond hope of improvement. If the Insured Person has no 
business occupation, the disablement must confine the Insured Person 

immediately and continuously to the house and disable him or her from attending 
to his or her normal duties; 

 

(f) The Insurer shall pay the death indemnity in one sum to the estate of the 

deceased; 

 

(g) Any indemnity for Loss of Limb, Mutilation, Loss of Sight, Loss of Speech or 
Permanent Total Disability will be payable to the victim; 

 

(h) The Insurer agrees to pay the death indemnity in the event that the victim’s body 
is not recovered within twelve (12) months following the Insured Event and 
sufficient evidence exists for the Insurer to conclude that the victim has died solely 
and directly as a result of an otherwise covered Insured Event or attempt thereat. 

Notwithstanding the foregoing, it shall be a specific condition precedent to such 
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payment that the intended beneficiary duly executes an undertaking or agreement 
to refund such amount, promptly and in its entirety, to the Insurer if the victim is 

subsequently found to be alive. 

 

2. Additional Covered Event means any of the events listed under COVERED EVENTS (B). 

 

3. Additional Covered Event Expenses means any of the expenses listed under COVERED 

LOSSES AND EXPENSES (B). 

 

4. Additional Expenses means any reasonable and necessary expenses incurred by the 
Insured or Insured Person directly and solely as a result of an Insured Event, and shall 

be limited to: 

 

(a) Reward monies paid by the Insured or Insured Persons to an Informant for 

information that leads to the arrest and conviction of parties responsible for any 
Insured Event or the return of an Express Kidnapping, Kidnapping, Hijacking, 
or Detention victim or the remains of said victim; 

 

(b) Fees and expenses of persons retained by the Insured or Insured Persons to aid 
in the investigation and conclusion of an Insured Event, provided that the Insurer 

has given its prior consent for the use of said persons; 

 

(c) Interest on any loan made to the Insured or Insured Persons for the purpose of 
paying any Insured Losses. The Insurer's liability for such interest will cease at 
the time it tenders payment to the Insured for Insured Losses. Furthermore, the 
Insurer shall not be liable for interest on any loan obtained more than ninety (90) 
days prior to payment of any Insured Losses nor shall the Insurer be liable for 
any interest incurred beyond the date that the Insured receives reimbursement 
from the Insurer for any Insured Losses; 

 

(d) Travel and/or accommodation expenses, including the travel and/or 
accommodation expenses of the victim of an Insured Event to rejoin his or her 

family upon the release of said victim and travel and accommodation expenses of 
any individual temporary performing the duties of said victim; 

(e) The Salary of: 

 

(i) An Insured Person while said Insured Person is the victim of an Insured 
Event and for a period of ninety (90) days following the conclusion of an 
Insured Event, provided said Insured Person is unable to perform his or 

her normal employment duties or has returned to work and not yet 
completed job retraining; 

 

(ii) Any individual temporarily performing the duties of an Insured Person 
who is a victim of an Insured Event up to a period of ninety (90) days 
following the conclusion of an Insured Event, provided that such Salary 

does not exceed that of the victim and provided that the victim has not yet 
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returned to work or has returned to work and not yet completed job 
retraining; and/or 

 

(iii) Any Relative of the victim of an Insured Event who leaves his or her 

employment to assist in the investigation or negotiation of the release of 
the victim of an Insured Event or is otherwise unable to perform his or her 

normal duties up to a period of ninety (90) days following the conclusion of 
an Insured Event. 

 

(f) Any personal financial loss suffered by an Insured Person solely and directly as 
a result of the physical inability of the Insured Person to attend to personal 

financial matters during the period of confinement. Coverage as provided 
hereunder shall include, but not be limited to, failure to renew insurance contracts, 
failure to exercise stock options, and failure to respond to margin or loan calls by 
financial institutions; 

 

(g) Salary and expenses of the Insured’s salaried employees specifically assigned to 
assist in investigating or negotiating any Insured Event not to exceed the 
employee's base hourly rate of pay, provided that the Insured furnishes an 

itemised account of such employee's time, services and expenses; 

 

(h) Fees and expenses of security guards retained by the Insured for the purpose of 
protecting Insured Persons or Property, provided that those persons specified in 
Error! Reference source not found. of the SCHEDULE have recommended the 

use of said security guards; 

 

(i) Costs of advertising, communication and recording equipment to aid in the 
conclusion of an Insured Event; 

 

(j) Legal fees and related expenses, fees and expenses of independent public 
relations consultants, interpreters, and independent forensic analysts; 

 

(k) Job retraining costs of an Insured Person who is the victim of an Insured Event, 

including the cost of external training courses; 

 

(l) Rest and rehabilitation expenses incurred by an Insured Person who is the victim 
of an Insured Event and said victim’s spouse, common-law spouse, domestic 

partner, fiancé, fiancée and/or children incurred within twenty-four (24) months 
following the conclusion of an Insured Event; 

 

(m) Medical, psychiatric and/or cosmetic or plastic surgery expenses incurred by an 
Insured Person who is the victim of an Insured Event within thirty-six (36) months 
following the conclusion of an Insured Event; 
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(n) Expenses to repatriate the body of an Insured Person as a result of a death in the 
course of an Insured Event; 

 

(o) Burial expenses as a result of the death of an Insured Person in the course of an 
Insured Event; and/or 

(p)  

 

(q) Any other reasonable expenses incurred in negotiating an Insured Event. 

 

5. Crisis Response Fees and Expenses means all fees and expenses of the Crisis 
Response firm specified in Error! Reference source not found. of the SCHEDULE. 

 

6. Detention means an arbitrary and capricious act of confinement of an Insured Person 
against such Insured Person’s will. 

 

7. Disappearance Event means the disappearance of an Insured Person for a period 
exceeding the Waiting Period stated in Error! Reference source not found. of the 
SCHEDULE from the time of the last reported contact with said Insured Person. 

 

8. Disappearance Investigation Expenses means the reasonable and necessary 
investigation expenses of the Crisis Response firm specified in Error! Reference source 
not found. of the SCHEDULE to investigate a Disappearance Event.  

 

9. Express Kidnapping means the actual or attempted abduction and holding of an Insured 
Person against such Insured Person’s will where Personal Belongings and/or readily 

available assets of the captive person are surrendered by the captive person in exchange 
for his or her release. 

 

10. Extortion means a threat, communicated directly or indirectly to the Insured or to an 
Insured Person by a person or persons who demand a Ransom as a condition for not 

carrying out such a threat, to: 

 

(a) Kill, injure, or Kidnap an Insured Person; or 

 

(b) Cause physical damage to or loss of Property, including: 

 

(i) The pollution, contamination or alteration of stock and/or raw materials 
and/or finished goods; 

 

(ii) The dissemination of Publicity to the effect that the Insured's products 

will be or have been contaminated, polluted or altered; 
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(iii) The dissemination, divulgence, or utilisation of Trade Secrets; or 

 

(iv) The introduction of unauthorised instructions that are designed to alter, 
damage, or destroy information within a computer system, including those 
that are self-replicating or self-propagating and are designed to 
contaminate computer programs or computer data, consume system 
resources, or usurp the normal operation of the computer system. 

 

11. Guest means: 

 

(a) Any customer or invitee of the Insured while on the premises of the Insured or 
while traveling with a person identified in Error! Reference source not found. of 

the SCHEDULE; or 

 

(b) Any person while accompanying a person identified in Error! Reference source 
not found. of the SCHEDULE in a motor vehicle, aircraft, watercraft, train or railcar 

or any other form of public or private transportation; or 

 

(c) Any person while in the home of a person identified in Error! Reference source 
not found. of the SCHEDULE to whom the Insured and/or a person identified in 
Error! Reference source not found. of the SCHEDULE has extended hospitality 

without compensation; or 

 

(d) Any person temporarily employed for the purpose of negotiating and/or delivering 
a Ransom; or 

 

(e) Any person normally resident or employed in the home of a person identified in 
Error! Reference source not found. of the SCHEDULE. 

 

12. Hijacking means the attempted or actual illegal holding of an Insured Person against 
such Insured Person’s will on board an aircraft, watercraft, motor vehicle, train, railcar, or 

any other form of public or private transportation. 

 

13. Informant means any person providing information not otherwise obtainable through any 

other means. 

 

14. Insured means: 

 

(a) The individual or company designated in Error! Reference source not found. of 

the SCHEDULE; and, where applicable, 

 

(b) Any Subsidiary existing at the Inception Date stated in Error! Reference source 
not found. of the SCHEDULE or created thereafter; and 
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(c) Any Subsidiary acquired after the Inception Date stated in Error! Reference 
source not found. of the SCHEDULE, provided that: 

 

(i) no similar insurance is in existence for such newly acquired Subsidiary; 

and  

(ii) at the time of acquisition, the total assets do not exceed 10% of the total 
assets of the company designated in Error! Reference source not found. 

of the SCHEDULE as reported in the latest financial statement thereof.  

 
If the total assets exceed 10% of the total assets of the company designated in 
Error! Reference source not found. of the SCHEDULE, then coverage 
hereunder shall be amended to include as Insured the newly acquired Subsidiary 

for a period of ninety (90) days from the effective date of acquisition, provided that 
no similar insurance is in existence for such newly acquired Subsidiary. If 

coverage is desired beyond the ninety (90) day period, written notice must be given 
to the Insurer and inclusion specifically endorsed on the Policy. 

 

15. Insured Event means any of the events listed under COVERED EVENTS (A). 

 

16. Insured Loss means any of the losses and expenses listed under COVERED LOSSES 

AND EXPENSES (B). 

 

17. Insured Persons means: 

 

(a) Any natural person identified in Error! Reference source not found. of the 

SCHEDULE; and 

 

(b) Any Relative; and 

 

(c) Any Guest. 

 

18. Insurer means IFFCO TOKIO General Insurance Co. Ltd. as named in Error! Reference 
source not found. of the SCHEDULE, having its registered office at IFFCO Sadan, C-1, 

District Center, Saket, New Delhi-110017 

 

19. Kidnap or Kidnapping means the actual, alleged, or attempted abduction and holding of 
an Insured Person against such Insured Person’s will by a person or persons who 
demand a Ransom specifically from the assets of an Insured or Insured Person in 

exchange for the release of the captive person. 
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20. Legal Liability means the amount of any legal fees, final judgements and settlements that 
the Insured or Insured Persons are legally obliged to pay as a result of litigation against 
such Insured or Insured Person based on or arising out of an Insured Event.  

 

21. Personal Belongings means monies and/or property of monetary value that: 

 

(a) are being carried or transported by the victim when an Express Kidnapping, 
Kidnapping, Hijacking, or Detention first occurs; and 

 

(b) are surrendered during the course of an Express Kidnapping, Kidnapping, 
Hijacking, or Detention. 

 

22. Property means all real and personal property owned, controlled, or leased by the Insured 
or Insured Persons, or for which the Insured or Insured Person is legally liable, including 
but not limited to, Trade Secrets, fixtures, fittings, machinery and electronic data 

processing equipment and other contents. 

 

23. Publicity means the reporting in local, regional, national or international media, including 

but not limited to, radio, television, newspapers, magazines or the Internet. 

 

24. Ransom means monies and/or other consideration of monetary value that are surrendered 
or to be surrendered by or on behalf of any Insured or Insured Person to meet the demand 
of the perpetrator(s) of an Express Kidnapping, Kidnapping, Extortion, Hijacking or 
Detention in exchange of putting an end thereto. 

 

25. Recall Expenses means any reasonable and necessary expenses incurred by the 
Insured to recall and/or destroy products manufactured or distributed by the Insured 
arising solely and directly out of an Extortion in the sense of DEFINITION 10(b)(i) or 

10(b)(ii). 

 

26. Relative means the spouse, domestic partner, common-law spouse, siblings, brothers-in-

law, sisters-in-law, fiancé, fiancée, aunts, uncles, nieces, nephews, living ancestors, step-
parents, step-siblings, parents-in-law, lineal descendants, adopted children, foster 
children, or step-children of any natural person identified in Error! Reference source not 
found. of the SCHEDULE.  

 

27. Salary means the direct compensation, including but not limited to, bonuses and 

allowances for personal services rendered, including foreign tax reimbursements, cost of 
living adjustments and the cost of any health, welfare or pension benefits, and will be based 
upon the rate of compensation being paid at the time of the Insured Event. 

 

28. Subsidiary means any entity in which the company designated in Error! Reference 
source not found. of the SCHEDULE directly or indirectly owns more than 50% of the 

voting stock. 
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29. Threat Event means a threat in the absence of a Ransom demand made by a person or 

persons to commit or attempt to: 

 

(a) Inflict bodily harm to, wrongfully abduct, or detain an Insured Person; 

 

(b) Damage, destroy, or contaminate Property; or 

 

(c) Disseminate, divulge, or utilise Trade Secrets. 

30. Threat Response Expense means the reasonable and necessary costs of a threat 
assessment and the temporary protection of the threatened Insured, Insured Person, or 
Property provided by the Crisis Response firm specified in Error! Reference source not 
found. of the SCHEDULE solely and directly as a result of a Threat Event. 

 

31. Trade Secret means: 

 

(a) Any confidential or proprietary information of the Insured; and/or 

 

(b) A formula, pattern, compilation, program, device, method, technique, or process, 
which is used in the Insured's business, that derives from not being generally 

known to, and not being readily ascertainable by proper means by persons other 
than Insured Persons, who can obtain economic value from its disclosure or use 

and, further, is the subject of reasonable efforts under the circumstances to 
maintain its secrecy. 

 

32. Transit Loss means the actual damage, destruction, disappearance, confiscation, or 
wrongful abstraction of a Ransom while being conveyed or transported by an Insured 
Person or any person who is authorised by the Insured or Insured Persons to have 

custody thereof. 

 

5. EXCLUSIONS 

Cover under this Policy does not apply to any Insured Losses arising out of, attributable to, or 

involving directly or indirectly any of the following:   

1. THEFT AND ROBBERY 

 

(a) The surrender of Personal Belongings at the time and location where an Express 
Kidnapping, Kidnapping, Hijacking or Detention first occurs. 

 

(b) The surrender of a Ransom: 

 

(i) That is being carried by, transported by or otherwise in the possession of 
an Insured Person at the time an Express Kidnapping, Kidnapping, 
Hijacking or Detention first occurs; or 
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(ii) At the location where an Express Kidnapping, Kidnapping, Hijacking or 
Detention first occurs, unless brought to such location for the sole purpose 
of conveying a previously communicated Ransom demand. 

 

2. CONDUCT 

 
Any Express Kidnapping, Kidnapping, Hijacking or Extortion as a result of fraudulent, 
dishonest or criminal act(s) by an Insured Person or authorised representative of the 
Insured or Insured Person (whether acting alone or in collusion with others) unless the 
person authorising the Ransom payment had, prior to payment, made every reasonable 
attempt to determine that the Ransom demand was genuine. 

3. PRODUCT-INDUCED BODILY INJURY AND PROPERTY DAMAGE 

 

Any bodily injury, sickness, disease, or death of any person or animal, or damage to or 
destruction of any property, including loss of use thereof, arising out of the use or disposal 
(whether incurring covered Recall Expenses or otherwise) of any products manufactured 
or distributed by the Insured. 

4. CONTRIBUTED DETENTION 

Any Detention resulting from:  

(a) Any violation or alleged violation of the criminal laws of the host country by the 
Insured, provided that said violation would also be considered a violation of the 
laws of the country in which the Insured’s headquarters are located, had said 

violation or alleged violation been committed there; or 

 

(b) Any violation or alleged violation of the criminal laws of the host country by the 
Insured Person, provided that said violation would also be considered a violation 
of the laws of the country in which the Insured Person is a national, had said 

violation or alleged violation been committed there; or 

 

(c) Failure of the Insured or an Insured Person to maintain and possess duly 

authorised and issued required documents and visas. 

However, this exclusion does not apply if the Insurer determines that allegations of such 

violations or failures were intentionally false, fraudulent and malicious and made solely to 
achieve a political, propaganda, and/or coercive effect upon or at the expense of the 
Insured or an Insured Person. 

 

6. CONDITIONS 

 

1. POLICY PERIOD  
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This Policy shall become effective upon the Inception Date stated in Error! Reference 
source not found. of the SCHEDULE, at 12:01 A.M. standard time at the address of the 
Insured stated in Error! Reference source not found. of the SCHEDULE. thereof and 

shall continue in force, unless cancelled in accordance with CONDITION 12 below, until 
the Expiration Date stated in Error! Reference source not found. of the SCHEDULE. 

 

2. LIMITS OF LIABILITY: 

 

(a) Limit per Insured Event or Additional Covered Event:  

 

With respect to Insured Losses or Additional Covered Event Expenses or any 

combination thereof as set forth in Section 3 COVERED LOSSES AND 
EXPENSES, the Insurer's total liability arising out of any Insured Event or 
Additional Covered Event first occurring during the Policy Period shall not exceed 
the amounts stated in Error! Reference source not found., Error! Reference 
source not found. or Error! Reference source not found. (if applicable) of the 

SCHEDULE. 

 

For the avoidance of doubt: 

 

(i) Any Limit of Liability or Sub-limit stated in the SCHEDULE per Insured 
Event or Additional Covered Event (or per event assimilated thereto by 
endorsement) is aggregate for all Insureds and/or Insured Personsand/ 
or victims involved in one same Insured Event or Additional Covered 
Event; 

 

(ii) Any Limit of Liability or Sub-limit stated in the SCHEDULE per Insured 
Person is for one same Insured Event or Additional Covered Event; 

 

(iii) Any Sub-Limit stated in the SCHEDULE is part of, and not in addition to, 
the Limit(s) of Liability stated in the same section of the SCHEDULE. 

 

(b) Annual Aggregates:  

 

The Insurer's total liability for Insured Losses and/or Additional Covered Event 
Expenses  within a period of one year from the Inception date stated in Error! 
Reference source not found. of the SCHEDULE shall not exceed the amount of 
any applicable Annual Aggregate stated in Error! Reference source not found., 
Error! Reference source not found. or Error! Reference source not found. (as 

applicable) of the SCHEDULE. 

 

In case the Policy Period stated in Error! Reference source not found. of the 

SCHEDULE exceeds one year, Annual Aggregates will be replenished at each 
anniversary date of the Inception Date during the Policy Period. 
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The Annual Aggregate stated in Error! Reference source not found. of the 
SCHEDULE for all Insured Losses shall not apply to Accidental Death and 
Dismemberment. 

 

(c) Crisis Response Costs, Fees and Expenses:  

 

Where the costs, fees and expenses of the Crisis Response firm specified in Error! 
Reference source not found. of the SCHEDULE are provided, whether as part of 
Insured Losses or under any Endorsement, on an “unlimited” basis as per the 

SCHEDULE, they shall not be part of, and will be in addition to, any Limit of Liability 
per Insured Person, per Insured Event and/or per Additional Covered Event, 
and/or any Annual Aggregate specified for Insured Losses or under such 

Endorsement. 

 

(d) Non-accumulation of Limits: 

 

In the event any Insured or Insured Person is covered by two or more Special 
Coverages Policies issued by the Insurer, at least one of which was issued to 
another Insured or Insured Person, it is agreed that the Insurer's aggregate 
liability for Insured Losses and Additional Covered Event Expenses sustained 
by any such Insured or Insured Person shall not be cumulative and shall in no 

event exceed the largest amount available under any one of the policies. 

 

3. RANSOM DEDUCTIBLE 

 

(a) Subject to the applicable Limit(s) of Liability, the Insurer will be liable only for the 
amount of Ransom which exceeds the Deductible stated in Error! Reference 
source not found. of the SCHEDULE. Such Deductible is to be borne by the 
Insured and remains uninsured hereunder.  

 

(b) A single Deductible amount shall apply to any single Insured Event. 

 

(c) No Deductible shall be applied against any Insured Loss or Additional Covered 
Event Expenses other than Ransom. 

 

4. OTHER INSURANCE 

 
Unless otherwise required by law, this insurance shall only apply in excess of any other 
valid and collectible insurance available to the Insured or Insured Person, whether such 

other insurance is stated to be primary, contributory, excess, contingent or otherwise, 
unless such other insurance is written only as specific excess insurance over the Limits of 
Liability provided in this Policy. 

 

5. VALUATION 
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The Insurer shall not be liable for more than the actual cash value of any consideration at 
the time of its surrender. If Insured Losses and/or Additional Covered Event Expenses 
involve currency other than that of the country to which this Policy is issued, the Insurer 

shall not be liable for more than the equivalent of foreign currency based on the rate of 
exchange of the central bank having authority on the rate of the currency of the country to 
which the Policy is issued on the day the monies are surrendered and/or expenses 
incurred. 

 

6. RECOVERIES AND SALVAGES 

 

If the Insured or Insured Person shall sustain any Insured Losses and/or Additional 
Covered Event Expenses covered by this Policy, all recoveries and/or salvages (except 

from suretyship, insurance, reinsurance or indemnity taken by or for the benefit of the 
Insurer) on account of the Insured Losses and/or Additional Covered Event Expenses, 

less the actual cost of recovery, shall be distributed as follows unless otherwise required 
by law:  

 

(a) The Insured or Insured Person shall first be reimbursed for any Insured Losses 
and/or Additional Covered Event Expenses which exceeds the Limit of Liability 
provided by this Policy less any Deductible amount applicable to Ransom, the 
balance applied to reimbursement of the Insurer to the extent of its payment and 
any remainder paid to the Insured or Insured Person.  

 

(b) If there are no Insured Losses or Additional Covered Event Expenses in excess 

of the Limit of Liability provided by this Policy, any such recoveries shall be 
distributed first in reimbursement to the Insurer to the extent of its payment and 
any remainder paid to the Insured or Insured Person. 

 

7. NOTIFICATION 

 
Before surrendering a Ransom, the person authorising the surrender shall have notified or 

made every reasonable attempt to notify: 
 

(a) The local law enforcement agencies as soon as practicable bearing in mind the 
safety of the person(s) held or threatened; and 

 

(b) At least one other official of the Insured if the property to be surrendered is owned 
or held by the Insured or Insured Person or is property for which the Insured or 
Insured Person is legally liable. 

 

8. CHANGES 

 

Notice to any agent or knowledge possessed by any agent or other person acting on behalf 
of the Insurer shall not effect a waiver or a change in any part of this Policy or estop the 
Insurer from asserting any right under the terms of this Policy, nor shall the terms of this 

Policy be waived or changed, except by endorsement issued to form a part of this Policy. 
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9. ASSIGNMENT 

 

Assignment of interest under this Policy shall not bind the Insurer unless its consent is 

endorsed hereon in writing. 
 

10. NOTICE OF OCCURRENCE 

 

Notice of an Insured Event and/or Additional Covered Event must be given to the Crisis 
Response firm identified in Error! Reference source not found. of the SCHEDULE as 
soon as possible after any occurrence which may lead to Insured Losses and/or 
Additional Covered Event Expenses covered by this Policy. 

 

11. PROOF OF LOSS 

 
Written proof of any Insured Losses and/or Additional Covered Event Expenses 

must be furnished to IFFCO – TOKIO General Insurance Co. Ltd., 2nd Floor, IFFCO 
Tower, Plot No. 3, Sector – 29, Gurgaon – 122 001, within ninety (90) days after the 
Insured or Insured Person became aware or should have become aware of any 
Insured Losses or Additional Covered Event Expenses, or as soon as possible 
thereafter. This requirement applies equally to any Insured Losses or Additional 
Covered Event Expenses discovered after the expiry of the Policy Period. 

 

12. CANCELLATIONS 

 

This Policy may be cancelled: 
 

(a) by the Insured by mailing to the Insurer written notice stating when thereafter such 

cancellation shall be effective; or 

 

(b) by the Insurer only for non-payment of premium by mailing to the Insured written 

notice stating when, not less than thirty (30) days thereafter, such cancellation shall 
be effective. 

. 

This mailing shall be sufficient notice and the effective date of cancellation stated in the 
notice shall become the end of the Policy Period. Electronic delivery of such written notice 
by the Insured or the Insurer shall be equivalent to mailing. If cancelled by the Insured, 
the Insurer shall retain the pro-rata proportion of the premium. 

 
If cancelled by the Insured, the Insurer shall retain the pro-rata proportion of the premium. 

 

13. COOPERATION 
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In the event of any Insured Event, Additional Covered Event, Insured Losses and/or 
Additional Covered Event Expenses, the Insured and Insured Persons shall cooperate 
with the Insurer in all matters relating to this insurance. This may include attending 

hearings and trials, obtaining the attendance of witnesses, securing and giving evidence, 
assisting in conducting arbitration or other proceedings. 

 

14. LEGAL LIABILITY 

 

As respects coverage provided in Section3(A)(d), Legal Liability, the Insured and/or 
Insured Person: 

 

(a) Shall not, except at their own cost, admit any liability, settle any claim, or incur any 
costs or expenses, without the prior authorisation of the Insurer; and 

 

(b) Shall cooperate with the Insurer in conducting the defence or in negotiating the 

settlement of any suit.   

 

Furthermore, legal fees incurred by the Insurer (or by the Insured or Insured Person with 
prior authorisation of the Insurer) in defending litigation based on or arising out of an 
Insured Event will be payable in addition to the Limit of Liability for Legal Liability. 

However, if the total amount of final judgments and settlements exceeds the Limit of 
Liability for Legal Liability, the Insurer’s Limit of Liability for legal fees will not exceed the 
proportion to which the Limit of Liability for Legal Liability bears to the total of such final 

judgments and settlements. 
 

15. SUBROGATION 

 

In the event of any payment under this Policy, the Insurer shall be subrogated to all of the 
Insured's or Insured Person’s rights of recovery against any person or organisation and 
the Insured and/or Insured Person shall execute and deliver instruments and papers and 

do whatever else is necessary to secure such rights. 
 

16. LEGAL ACTIONS UNDER THE POLICY 

 

Unless otherwise required by applicable law, no action at law or in equity shall be brought 
to recover under this Policy: 
 

(a)  after thirty-six (36) months following the conclusion of an Insured Event or 
Additional Covered Event; or 

 

(b) if written proof of loss has not been furnished in accordance with the requirements 
of CONDITION 11 (PROOF OF LOSS) of this Policy. 

 

17. APPLICABLE LAW AND JURISDICTION 
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This Policy is to be governed by, and its terms are to be construed in accordance with, the 
applicable law stated in Error! Reference source not found.of the SCHEDULE. Any 

dispute or difference arising under or in respect of this Policy is to be subject to and 
determined within the exclusive jurisdiction stated in Error! Reference source not 
found.of the SCHEDULE. 

 

18. CONFORMITY WITH LAW 

 

Any provision of this Policy which, on its effective date, is in conflict with the laws of the 
country in which this Policy was issued is hereby amended to conform to the minimum 
requirements of such laws. 

 

19. CONFIDENTIALITY 

 

The Insured and Insured Persons must at all times use best efforts to ensure that 

knowledge of the existence of this insurance is restricted as far as possible.  
 

20. TRADE SANCTIONS 

 

This Policy does not apply to the extent any applicable trade or economic sanctions, or 
other laws or regulations prohibit the Insurer from providing insurance, including, but not 

limited, to the payment of claims. 
 

21. PERSONAL DATA PROTECTION 

 

The Insured is hereby informed that all personal data, including all data provided in this 
document and all subsequent data provided by the Insured related to the fulfillment of the 

insurance contract, will be used for the management of your insurance contract and for the 
needs of our insurance activities.  

 

The Insured hereby provides its express consent for the data to be transferred to 

appropriate third parties such as other insurers or reinsurers, insurance and reinsurance 
brokers, regulatory authorities for co-insurance, reinsurance, portfolio assignment or 
management or for the adoption of anti-fraud measures purposes.  

 

Should the Insured provide IFFCO – TOKIO General Insurance Co. Ltd, with information 
related to the Insured, any damaged parties or any third person, the Insured hereby 
declares that all the data related to the Insured, the damaged parties or any third person 
given to the Insurer have been provided by them, and that the Insured, the damaged 

parties or any third person have provided their consent for their data to be transferred by 
the Insured to the Insurer for the fulfilment of the insurance contract in the terms 

established in this clause.  

 

22. GRIEVANCE CLAUSE 
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For resolution of any query or grievance, Insured may contact the respective branch office 
of the Company or may call toll free no. 18001035499 or may approach us at the section 
‘Grievance Redressal’ under Customer Service Section on our website 
www.iffcotokio.com. 

 

23. HOWEVER, IF THE RESOLUTION PROVIDED BY US IS NOT SATISFACTORY YOU 
MAY APPROACH INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY 
(IRDA) THROUGH THE INTEGRATED GRIEVANCE MANAGEMENT SECTION (IGMS) 
OR IRDA GRIEVANCE CALL CENTRE (IGCC) AT THEIR TOLL FREE NO. 155255 

 

IN WITNESS WHEREOF, the Insurer has caused this Policy to be executed by its authorised 

officers, but this Policy will not be valid unless signed on the SCHEDULE by a duly authorised 
representative of the Insurer. 
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LOSS OF EARNINGS ENDORSEMENT 

 

The Insurer hereby agrees, subject to the terms, limitations and conditions set forth in this Endorsement 
and in the Policy, and subject to the Limits of Liability set forth in Error! Reference source not found.of 
the SCHEDULE, to indemnify the Insured and/or Insured Persons for any Loss of Earnings incurred 
directly and solely as a result of an Insured Event which first occurs during the Policy Period. 

 

For the purposes of this Endorsement only, it is agreed that: 

 

1. Section 3(A) COVERED LOSSES AND EXPENSES is amended to include Loss of Earnings in 
Insured Losses; 

 

2. Section 4 DEFINITIONS is amended to include the following: 

 

Loss of Earnings means (i) the reduction in net profit, (ii) plus payroll expenses, taxes, interest, 
rents and all other operating expenses earned and incurred by the business of the Insured,(iii) less 

charges and expenses which do not necessarily continue during the interruption of business, of the 
Insured, resulting from the necessary interruption of business following an Insured Event or as 
the result of an order by a civil authority to cease, wholly or in part, the Insured’s business as a 
result of an Extortion in the sense of DEFINITION 10(b)in respect of Propertycontiguous to the 
Insured’s premises. 

 

ALL OTHER TERMS AND CONDITIONS OF THE POLICY REMAIN UNCHANGED. 
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